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This contempt petition ,
is filed by Mr.A.Ahmed 4.1.99 |Present : Hén ‘ble Justice D.N.Baruah.

for the applicantis Vice-Chairman and Hon'ble sri
advecate with a prayer G.L.Sanglyine,administrative

direct the respondents - Member.
or non-complience of e
f Judgment & frder dtd '
19-&9?1“ 0.A.20/57 a contempt proceeding shall not be
passed by this Hon'ble ‘
Tribunal.

Issue notice to show cause as to why

initiated against the alleged contemner.
Returnable by four weeks.

Laid fer favour of
List on 4.2.99 for show cause and

orders.

SECTION UFFICE?

further order .
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pert of the onder has since been impl ow
mentade lirePathak further submite that
the othar two direections regjarding
3p0oial Conpensatory Allowance and
fleld Service Concesaton Allowsnce are
goin; to be implenentod within a share
paeriod. However, Mr.abhnmod suixiits that
he has no instructions in this regard,
“n hearing counscl <or the partles

we find no roason to proceed with this
Com et Pettition, Accordingly, ve
closel the Contempt Pet it lon, _mw.
11 later on f¢ transpires that the grder
12 this Triwunal dated 10w6=97 £5 not
implasentad the applicant May mynomgly
apuioaoh the appropriate sthority,.
Contaapt Petitdon 19 Julsposed of,
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